(%]
(]

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \2\ :}:""f’/{;)-\;,@)?z//RGILP Dated: é .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pankaj Jasathia
$/0 Vijay Kumar
R/O Jasath, Ghagwal, District Samba

T m 2 el2001/RE .
vide notification No._‘)o > dat!dé7 3/ 30021 for a period of one year has

been extended till 21 [2.- 2022 after condonation of delay and subject to the

verification of nhis/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date cf expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

By Order ‘ A e A
g ek o= ()}fﬁ!%
(Mohammiad Yasin Beigh)
Registrar {Adm.)

No:. 5o —{cl/RGAP  Dated: _é-;_.og.zozz

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazatte.

4. President, District Bar Asscciation, Samba.

5. CPC e-Courts, High Court of J&K and l.adakh, Srinagar for uploading on
the official website. .
€. Incharge Chief Librarian, High Court Wing Jammu/Srinagar fer information
and also keeping record of the same.
7. Mr. Pankaj Jasathia, Advocate
.....for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advoecates Act, 1961)
* % %

EXTENSION

‘ OF PROVISIONAL ENROLLMENT B

NOTIFICATION

No: {127 %&<:>L IRGILP Dated: ¢~ .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Urvashi Bhatt
D/O Satesh Kumar Bhatt
R/O H.No.71P, Sector 1A, Extension Trikuta Nagar, Jammu

vide notification No./4€2 dated /4. 2 9000 for a period of one year has
been extended till 2 .12 2602 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

} ~ J‘;‘ -r,.‘)/?)///
By Order \\/\M

~ 7 0¥
(Mohammad Yasin Beigh)

RegistraR (Adm.)
No: A9 -%0(/RG/LP Dated: _(~ .09.2022 e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
)

7. Ms. Urvashi Bhatt, Advocate
...... for information and necessary action.
N )
RegistL Adm.) ¢
Ny

o
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7dIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\)5\@)%3 D)oY /RG/LP Dated: L.og.zozz

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kumand Kiran
D/O Pawan Kishore Jandial
R/0 H.No.122, Ward No.3, Adarsh Colony Udhampur

vide notification No._ 3L dated 1.9 .2¢2% for a period of one year has

been extended till 3\ 12 .20823 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r— s -
By Order ¥ %

7 9
(Mohamrnhad Yasin Beigh)

}ﬁegist ar (Adm.)
G .09.2022 §V

A -

No2AXY D0 /RGP  Dated:
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Kumand Kiran, Advocate ,

...... for information and necessary action. N /

o R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

EXTENSION ]
OF PROVISIONAL ENROLLMENT |

NOTIFICATION

No: L\S@%LLC > . /RGILP Dated: (& .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kunzang Ladon
D/O Dorjay Stanzin
R/O Durbuk Lanpo, Burbuk Tangtse, District Leh-194101

vide notification No. (’?ml dated [7- 5 20/9 for a period of one year has

been extended till 3| —-@OZB after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

] =

.,,I*
By Order \ C)/‘}/V
(Mohammad Yasin Beigh‘
Reglstrary)(idm J
No: 243D 26 . /RGP Dated: _(5_.09.2022
Copy forwarded to the: -
1 Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Leh.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing .JJammu/Srinagar for irformation
and also keeping record of the same.

7. Ms. Kunzang Ladon, Advocate

...... for information and necessary action.

@gistrﬁ, F(Adm.} 0>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION 1
OF PROVISIONAL ENROLLMENT l

NOTIFICATION

No:(\l%éuk N\ =) - /RG/LP Dated: £ 09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jigmet Angmo
D/O Sonam Angchok
R/O Chemday (Neryok) Tehsil Kharu, District Leh-194101

vide notification No. Qé__ dated [l 5 2009 for a period of one year has
been extended till 3. 12- 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
. Vo v
cvm
o)

(Klljc.)hammad Yasin Beigh)
Registra’L(Adm.)
No: XA 50/ — | 2/R6/ALP Dated: _{, .09.2022 ”

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Leh

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Jigmet Angmo, Advocate

..... for inforrnation and necessary action.

B




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' ' * k ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: {17&\ Gvf\\l N e))~ /IRG/ILP  Dated: 6 .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ovais Gulzar
S/O Gulzar Ahmad Shah
R/O New Colony Largam, Tehsil & District Shopian

vide notification No. (642> dated (2-2-2020for g period of one year has
been extended till 21 -12-2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No: 252572 /RG/LP Dated: é .09.2022

L]

Y o

~7 ,
(Mohammad Yasin Beigh)

Registreg/(Adm.)

Copy forwarded to the: -

1.
2.
3.

o A

Principal District and Sessions Judge, Shopian.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Shopian.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Ovais Gulzar, Advocate

...... for information and necessary action.
b

\ ’\V -

\ N/ R —3A
N . M i }//57% ¥
Regls\trar (Adm.)

Ky



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

'EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [/ 32 °/f 2522 IRGILP Dated: 24..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ashraf
S/O Mohamad Ashraf Lone
R/O Shrakwara, Jahagirpora, H-47, Khan Mohalla, Baramulla

vide notification No. &/>U  dated 6. 10. 261K for a period of one year has
been extended till _>(. "> -2n> 5 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

"
By Order C/V /gc\ -
(Mohammad Yasin Belgh)
Registrar (Adm.)

No:2933% -4 |-/RGILP Dated: &6 ..09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Irfan Ashraf, Advocate
...... for information and necessary action.

o~

=

o Z

Reglstrar (Adm. )

\V/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //’3 3 %7 022 IRGILP Dated: 7/ .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farhana Latif
D/O Abdul Latif
R/O H.No.17, Lane No.8, Firdousabad, Sunjwan, Jammu

vide notification No. [SH} dated 10.2.2020 for a period of one year has
been extended till 3]. 12 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | \/,w \‘/@C‘)'}/‘V

5\ 0>
(Mohammad Yasin Beigh)

Registrar\(Adm.)
No:29.3 Q,? - [/ 9 /RG/LP  Dated: L5~ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Farhana Latif, Advocate

...... for information and necessary action. -
Ty

P 0
Registraeg (Adm.)
| ;

AT



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 38 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //3Y 0) 201 2-IRGILP Dated: £f5..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neeraj Nagotra
D/O Jagdish Raj
R/O Village Nanak Chak, Tehsil and District Samba

vide notification No._ [0S0 dated 0. [-2020 for a period of one year has
been extended till 2/ . 12 - 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

’

By Order o /d,@)r—yv
R 0¥ ,
(Mohammad Yasin Beigh) ‘
Registrar {Adm.)
No:29 350-SF/RGILP Dated: OF-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba. _
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatior:
and also keeping record of the same.
7. Ms. Neeraj Nagotra, Advocate
...... for information and necessary action.

o

)

f
. 6Dy
Registrar (Adm.)‘ﬁ/

%,

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

|.+~—
EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //55 %?Z@l‘)x/RGILP Dated: //5-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Maqsood Ahmad Mir
S/O Mohammad Yousuf Mir
R/O Mir Mohalla, Bandzoo, Pulwama-192301

vide notification No. q5 dated | 7/- 6" 2019 for a period of one year has
been extended till _31. 12 . 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/WW}/

- 0/’)/”
(ﬁghammad Yasin Beigh)

RegistrarO(Adm.)
No: 2G2S §-A5/RG/LP Dated: &6-.09.2022 =
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Maqsood Ahmad Mir, Advocate
...... for information and necessary action.

o b

}

—
Registr dm.)@}"f



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //34 %7 7022 - IRGILP Dated: (/- .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahroze Ahmad Mir
S/O Ab Samad Mir
R/O Kawarhama, Aastan Mohalla, Tangmarg, Baramulla

vide notification No. Q8D dated /7. o260l for a period of one year has
been extended till 2/. 1> .20 22 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
3
MV

(mdhammad Yasin Beigh)

Registrar (Adm.)
No:29366- 73/RG/LP  Dated: B6-.09.2022 g17/‘
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shahroze Ahmad Mir, Advocate
...... for information and necessary action.

?ff
- oL
Registrﬁxr Adm.) 9}
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

'No: //37 %7 Z620 IRGILP Dated: &f-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazia Wahid
D/O Abdul Wahid
R/O Mominabad, Lane No.1, Batmaloo By-Pass New Court Complex, Srinagar

vide notification No. 6}63 dated {@ (O-ZO/Qfor a period of one year has
been extended till 2. 12 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

7

By Order o~ %’w/
) 0>
(Mohammad Yasin Beigh)

Registrl:/(Adm.)
No:2 93 Hi-B/-/RG/ILP Dated: JF -.09.2022 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nazia Wahid, Advocate
...... for information and necessary action.

o

‘ C’\"‘M} oy

3

ﬁggisirar (Adm.)°®
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* X %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // 34 %720;), IRGILP Dated: 44 .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suheem Wahid
S/O Abdul Wahid
R/O Mominabad, Lane-1, Batamaloo, New District Court Complex, Srinagar

vide notification No. 872 dated |N:10.20/9 for a period of one year has
been extended till 3\, 12 202 Xafter condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/\W%;}/

o
(Mohammad Yasin Beigh)

Reglstrar (Adm.)
No: 29382 - A9 /RG/LP Dated: 8£ ~.09.2022 ‘%/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K high Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Csnnagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for information
and also keeping record of the same.

7. Mr. Suheem Wahid, Advocate

...... for information and necessary action.

\ o
Reglstrg {Adm.)

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: //39 %? o)) IRGILP Dated: 44.- .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gous Un Nisa
D/O Bashir Ahmad Malik
R/O Wanigam, Tehsil Tangmarg, District Baramulla

vide notification No. fgéz dated 0. 2.2020fora period of one year has
been extended till _31. 1D - 7.p > 2after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/, m

(Mohammad Yasin Beigh)
Reglstraiy(Adm.)
No:d 9 3F0-97/RGILP Dated: COF -.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for information
and also keeping record of the same.

7. Ms. Gous Un Nisa, Advocate

o b

...... for information and necessary action. o
: L

) 0
Registrar (Adm.)

l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* * *
EXTENSION
OVISIONAL ENROLLMENT

LOF PR

NOTIFICATION

No: /o %7 96 2> IRGILP Dated: J6-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Ahmad Magray
S/O Ab Ahad Magray
R/O Nowpora, Tangpora Jagir, District Baramulla

vide notification No. ! 9 dated (& .{0.2p(0for a period of one year has
been extended till 1. 1> - 202 ™ after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\ N Y
By Order \/‘WW%G

(mﬁammad Yasin Beigh)
Registrar (Adm.)

No:29398- Lio§/RGILP  Dated: £¢-.09.2022 b
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulia.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Bilal Ahmad Magray, Advocate
...... for information and necessary action. '

ok

. L0
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // ¢/ %7 2020 - IRGILP Dated: O & -.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sadam Hussain Wani
S/O Muhammad Hussain Wani
R/O Wani Mohalla, Ghat, District Doda

vide notification No. M | dated [9 -6\20 |9 for a period of one year has
been extended till 2]. 12 20272 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her charaéter and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

N
By Order I al )//1'[@}
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 27 005 - /3~/RG/LP Dated: % ~.09.2022 Q’\*/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Bhaderwah.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sadam Hussain Wani, Advocate

...... for information and necessary action.

\/"
o (f;) V)
Reglstr§r (Adm ) ¥

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT ||

NOTIFICATION

No: // /2 @67 95))-IRGILP Dated: &% ..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raja Amon Habib Lone
S/O Habib Ullah Lone
R/O Seru Guwa Dangerpora, Tehsil Pattan, District Baramulla

vide notification No._| 56 dated {q C?MH for a period of one year has
been extended till 2! : 12 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

. it ,}/
By Order \/WW
P iP4
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:29 U/} -2/ -/RGILP Dated: Jf- .09.2022 Qﬁy

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Raja Amon Habib Lone, Advocate
...... for information and necessary action.

S

e

o

ﬁ(é)gfistr1 r {Adm.) gr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //4/3 %7 Jo2 > IRGILP Dated: &7£..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad Mir
S/O Mohammad Quasim Mir
R/O Labertal, District Budgam

vide notification No. 73’ dated E V/w/% for a period of one year has

been extended till _2[. [ -2 ¢23after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

J»’ eV S
By Order \/ @\r)%

¢
(rlglzﬁammad Yasin Beigh)
Registraﬂr (Adm.)
No: 29493 -2 9./RG/ILP Dated: (£ .09.2022 H
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Imtiyaz. Ahmad Mir, Advocate
...... for information and necessary action.

oA

N

S
- e oy
Registrar (Adm.)~"

i,

75
q 7




51

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _// Yy éf{zfazz-/RG/LP Dated: (4-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Malah
S/O Ali Mohammad Malah
R/O Chandapora, District Budgam

vide notification No.jﬂg dated 19 C? 204 for a period of one year has
been extended till /.12 - 202> after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\ . W
By Order \/’&M"C{'}/

(Mohammad Yasin Beigh)
RegistrﬂAdm.)
No:29 (/3 0-3 IYRG/LP Dated: J&-.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
3}

7. Mr. Irfan Ahmad Malah, Advocate
A
) 7

o

...... for information and necessary action.

Qgit\r/am
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [/ § 4737 2c)2 IRGILP Dated: 04-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pinar Ahmad Wani
S/O Nazir Ahmad Wani
R/O Mongwal Pora, Qaziabad, District Kupwara

vide notification No._ |23 dated ’OI 920 |9 for a period of one year has

been extended till 3112 -202.3 after condonation of delay and subject to the

verification of his/her Certificates/LLL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ w%/

er

(Mohammad Yasin Beigh)
Reglstra({W(Adm.)
No: 294 30-4 SIRGILP  Dated: (34 - .09.2022 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informaticn
and also keeping record of the same.
7. Myr. Pinar Ahmad Wani, Advocate
...... for information and necessary action.

o

)

Regus&:aj (Adm ) O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /{1 *7 2022 IRGILP Dated: g4-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imran Amin
S/O Mohammed Amin Shah
R/O Chinkipora Sopore, Moh. Sheikh Sahib, District Baramulla

vide notification No._ 12713 dated 87 -/2-20]/#for a period of one year has
been extended till _3/. /2. 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

J"} .
By Order o ﬁ;

O

~ ) )
(Mohammad Yasin Beigh)
RegistragAdm.)

No: 296 -3 3/RG/LP Dated: 4 -.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.
o. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Imran Amin, Advocate
...... for information and necessary action.
\ o
ol o 9 L
Registrar (Adm.) ¢

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //4/7 9] 200 2-IRGILP Dated: p4..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tanya Saraf
D/O Raj Kumar Saraf
R/O Ward No.5, Main Bazar Chabutra Near Shivalaya, Reasi

vide notification No. 15(/3 dated /8\ £. 20619 for a period of one year has
been extended till _3[. 72 . 2623 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

L V
By Order CN"_.JJ e
3 o>
(Mohammad Yasin Beigh)

Registraﬁf (Adm.)
No: 299 SY-&/./IRG/LP Dated: G& -.09.2022 o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tanya Saraf, Advocate

...... for information and necessary action.
J,: A
\ 2
\/ W ,'{/)/(':/

ok

Lo C
ﬁggistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // {4 "U77 2020 - IRGILP Dated: &% -.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shalabh Singh Punia
S/O Dhruv Singh Punia
R/O Trihara, District Kathua

vide notification No.! 742 dated 50 .2.20(9 for a period of one year has
been extended till 3/. /2., 202 %after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ W
y : v I \K/{A/\ 6.)/06\

(Mohammad Yasin Beigh)
Registrar (Adm.)

No:X9 Y67 - 6 9/RGILP Dated: (F4...09.2022 Qﬁy/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shalabh Singh Punia, Advocate
...... for information and necessary action.

o

\ Ma@/}(/

A , N AT
I@'gis ] r(Adm.)“E/

"N
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HIGH COURT OF JAMMU & IKASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT l

NOTIFICATION

No: //l/ 9 %720}),/RG/LP Dated: 0%-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rashta Parveen
D/O Mohd. Hanief
R/O 126, Ward No.5, Chanderkote, District Ramban

_ @ ol 2021 | P
vide notification No.“og / dated  3/.3.20)] for a period of one year has

been extended till .3/, /2. 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolliment must be

sought before the date of expiry uniess the absolute/final enrollment as an
Advocate is ordered there before. '

By Order \

(ﬁghammad Yasin Beigh)
Registra@%(Adm.)
No:2G (/0. F9/RGILP Dated: S6- .09.2022 g

Copy forwarded to the: -

Principal District and Sessions Judge, Ramban.

Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Ramban.

CPC e-Couits, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. -

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rashta Parveen, Advocate

...... for information and necessary action. \

T~
{f"“) « /}/g’
: 0
Regls\trar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //S0 &57 022 IRGILP Dated: 2£-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Sambyal
D/O Suresh Singh
R/O Ward No.1, P.W.D Colony, Tehsil & District Kathua

vide notification Nol??g_ dated ()7 $§7. 2020 for a period of one year has
been extended till 2112 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verifica‘tion of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroilment as an
Advocate is ordered there before.

X |
By Order . A
{(Mohammad Yasin Beigh)
- RegistraugiAdm.)
No:RG(8s - AFRGILP Dated: B8 .09.2022 ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kajal Sambyal, Advocate
...... for information and necessary action.

o

\/ @w"""i@/ﬁ;};/

{7 . ‘ \ - )
Registrar {Adm.) i

2174
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1\ <\ fjm > )Y /RG/ILP  Dated: 6. .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Pooja Sharma

D/O Ram Paul Sharma
R/O Nandak, Purmandal, Tehsil & District Samba

vide notification No. 6%/ dated (2 31202 0for a period of one year has

been extended till 3/ . [2 - 2623 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

| ~
By Order g“x Q"’,‘w e
el uﬂl
(Mohammad Yasin Beigh)
Registr?z;/(Adm.)
NoD. Y GG o L/RGLP Dated: _{, .09.2022 |

Copy forward/ed to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ,

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Pooja Sharma, Advocate

...... for information and necessary action. /
o .
. L)
7 ar

Registrar (Adm.)

ok




59

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No: &\SLQQD SN RGP Dated: (5 09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ananta Sharma
D/O Kulbhushan Kumar Sharma
R/O H.No.74 Mohalla Afghana Pacca Danga Jammu

vide notification No._{{ 9> dated24- e 3¢ (X for a period of one year has
been extended till 3t- [2- 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order V A~ \@\”')’
e

(Mohammad Yasin Belgh)

%/Reglstrar (Adm.)
No:29SE7 (2 /RGP Dated: _(s_.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu..

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ananta Sharma, Advocate

...... for information and necessary action.

S acs
Qo/glstrar (Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

* % %

I EXTENSION
OF P

NOTIFICATION

ROVISIONAL ENROLLMENT

BRS /’é N e)) RGILP Dated: (N .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nazir Ahmed
S/O Ghulam Nabi
R/O Wagub Sopore, District Baramulla

f
vide notification No. C)ﬂ dated /- b 2007 for a period of one year has

been extended till 3!-12. 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(Mohammad Yasin Belgh)

Reglstra‘r (Adm.)

No XS/ =) /RGP Dated: (5 .09.2022 &
Copy forwarded to the: -

1.
2.
3.

oA

Principal District and Sessions Judge, Baramulla.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Nazir

Ahmed, Advocate
for information and necessary action.

ReglstrL(Adm )

Nt

o

=

e N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

=

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //SY 2202, IRGILP Dated: 06..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Rahiees
S/O Nasir Hussain
R/O Fathe Pur, Danna, Tehsil & District Rajouri

vide notification No. \035_ dated F)O\‘»G)J/Ole for a period of one year has

been extended till ). | 1> 2623 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned iUniversity
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absoiute/final enrollment as an
Advocate is ordered theve before.

——

By Crder

"
(Mohammad Yasin Beigh)

%/Registrﬂl;'(/l\dm.)
No: 29 5S6 - bL/RGILP Dated: (56-.09.2022
Copy forwarded to the: -

1. Frincipal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Asscciation, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ‘

5. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. My. Mohd Rahiees, Advocate
...... for information and necessary action.

Ig o

Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // S %7 2s22 IRGILP Dated: ¢&-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenakshi Sharma

D/O Govind Sharma

R/O Prem Nagar Bharti, Badyal Brahmana, R.S. Pura
District Jammu.

vide notification No.\620 dated 69 ¢l:2e 20 for a period of one year has
been extended till >\ - |2 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ( QS’("(’Q\W%

e
(Mohammad Yasin Beigh)

T, Registyar (Adm.)
No: 25‘ L 43-70 /RG/LP Dated: 24~ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Meenakshi Sharma, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (/S5 ‘Z?&ZAQ/RG/LP Dated: « £-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palvi Sharma
D/O Pardeep Kumar
R/O Haripur Brahmana, Tehsil Hira Nagar, District Kathua

vide notification No. {06712 dated \ ©: o\. 222 for a period of one year has
been extended till 21- 11 2 ¢ 22 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Mg’ﬁ;&rﬁf—’y}/
(I\g;l—(;?';ammad Yasin Beigh)
%/Registr (Adm.)
No: 29 E #/)- ZA/RG/LP Dated: 86 -.09.2022 ]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Palvi Sharma, Advocate
...... for information and necessary action.

a !!'5
%’R/egiﬁ):a}r (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //S 7 %7 2222 [RGILP Dated: 0%..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Rasool
D/O Ghulam Rasooi Shah
R/O Shouch Palpora, Peer Mchalla Tehsil Pattan, District Baramulla

vide notification No. $28 dated %1 62021 for a period of one year has
been extended till 3. |2 2¢ 2 Safter condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry uniess the absolute/fmal enrollment as an
Advocate is ordered there before.

/
By Order \/ %

(qohammad Yasin Beigh)
Q,/Reglstﬁ‘/Adm )
No: 255 79.06 /RG/LP Dated: G£-.09.2022
Copy forwarded to the: -

1. Principal Distribt and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazetie.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upioading cn
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rabiya Rasool, Advocate
...... for information and necessary action.

il

h]

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, [961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //5QG %] Zo22:IRGILP Dated: £€-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Stanzin Gaildan

D/O Stanba Gyalson

R/O Ubrak, Zanskar, P/O Padum District Kargil,

A/P Bohri Col Colony, Near Saraswati Mandir, H.No0.137, Jammu

vide notification No. $€2  dated 2!:0>-2¢2 for a period of one year has
been extended till 31« /2 223 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrocillment as an
Advocate is ordered there before.

By Order \
| (Mohammad Yasin Belgh)

pr}egnst%;ﬁim.)

No:2 95Q%79/RG/LP Dated: &4 ..09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kargil.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informaticn
and also keeping record of the same.
7. Ms. Stanzin Gaildan, Advocate
...... for information and necessary action.

\ - = )
. e
%/emStQE:\{/Adm)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
) * % % |

EXTENSION .
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //.$°F @7 2505 IRGILP Dated: 3£-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikas Bhardwaj
S/O Sham Lal
R/O Maira, Jourian, District Jammu

vide notification No._ 5 2] dated 5l-¢3- 202 for a period of one year has
been extended till Bl 12+ 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | \/,Q\» %)/

LS

(mhammad Yasin Beigh)
Q7,/Reg|str?’r (Adm.)
No: 295 %’ 562 /RG/LP  Dated: (3 £ -.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vikas Bhardwaj , Advocate
...... for information and necessary action. R

oA ~ N A
g,acr'/
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q)]/eglstrar (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: f/60 %2022 IRGILP Dated: p4..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Muzaffer Lone
S/O Mohd Sharief Lone
R/O Sujmatna Dardahi Ahma Teh. Pogal Paristhan, District Ramban

vide notification No.[g(@é dated ©S- 63~D’O(8 for a period of one year has
been extended till 31-12-202 2 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

]
\ P
By Ord 2>
y Order 06‘,4

(Mohammad Yasin Beigh)

%/Reglstr%: (Adm.)

No:2.94e3- /A « IRG/LP Dated: O%~—.09.2022 v/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Qaﬂ’an’n
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kq m IJCW\
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and ailso keeping record of the same.
7. Mr. Mohd Muzaffer Lone, Advocate
...... for information and necessary action.
N\ __esFae
glst r (Adm. )
"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:_//£) ?}7 2222 [RG/ILP Dated: C%..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Majid Mushtaq Rather
S/O Mushtaq Ahmad Rather
R/QO Chattibandy, Najar Mohalla, Tehsil & District Bandipora

vide notification No.\_gq'D dated6- 63 2210 for a period of one year has
been extended till Bl 12202 D after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal ! extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

a o

By Order | | a

~ 2" ! -
&\:I/;hammad Yasin Beigh)
egist

vir/(Adm.)
No:29£1/-/9 - IRGILF Dated: G-£ , .09.2022 |
Copy forwarded to the: -

134

Eo

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Bandipora.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Majid Mushtaq Rather, Advocate

o

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT L

NOTIFICATION

No: 1/ 5 Y %‘7 2522 IRGILP Dated: C/..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Henna Nissar
D/O Nisar Ahmad Mir

R/O Heusing Colony, Bemina, District Srinagar-190018

vide notification No._NQé dated /é 20l 8 for a period of one year has
been extended till 21-12 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/hér character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ W

Mohammad Yasin Beigh)
Registﬁir (Adm.)
No: 2962 1 -2 8 /RG/ILP Dated: 0K -.09.2022 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K HighCourt Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Ccurt Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Henna Nissar, Advocate
...... for lnformatlon and necessary action.

\/ %
CE}E trar {Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //£8 227,?@,22; IRG/LP Dated: ££..09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Toiba Shafi
D/O Mohammad Shafi
R/O Sangri Colony, Madina Mohalla, Baramulla

vide notification No. 78% dated 2¢. 1YL 2620 for a period of one year has
been extended till 3/ 1)+ >t 2> after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)
By Order \/WW

— -
(Mohammad Yasin Beigh)

Qnﬂ,l;tegistran()»(lﬁdm.)
No:29E£ 29-34 IRG/LP Dated: &%~ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Toiba Shafi, Advocate
...... for information and necessary action.

ok

QN‘%}/)/

ﬁégis rar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /64 97 2002 IRGILP Dated: ¢£-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ufaq Mushtaq
D/O PZ Mushtaq Ahmad Shah
R/O Ibrahim Colony, Dangiwacha Rafiabad, Baramulla

vide notification No.Z_/[ ‘ﬂ_ dated | & 1)2-20 Do for a period of one year has
been extended till 2! [L- 2223 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

)

/
A Y0 ol
By Order \ oo A -V
(Mohammad Yasin Beigh)

eglstra\ﬂ/Adm )
No:29637- 473 RGP Dated: o-£-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ufaq Mushtaq, Advocate
...... for information and necessary action.

ok

/
\ W/ r)/}/

eglst r (Adm ) 0’5/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //Z7 97 202> IRGILP Dated: 0% .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Salman Jan
S/O Muzaffar Ahmad Jan
R/O Baghi Mehtab Chanapora, District Srinagar

vide notification No. le dated /6~/92'3/0J0 for a period of one year has
been extended till 3/~ [2-2¢ 2>  after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order i\‘\/‘ﬂ\ WL/

e

(V\QIRhammad Yasin Belgh)

} eglstre‘lr&dm )
No: 22£L:0. &1 IRGILP Dated: & - .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Salman Jan, Advocate

...... for information and necessary action.
\ o e
A <""

\yeglstrar (Adm.)”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

— S —

l‘ EXTENSION
O

F PROVISIONAL ENROLLMENT

NOTIFICATION

No: //£8 27 L0222 |RGILP Dated: OZ-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasir Ali Yatoo
S/O Ali Mohammad Yatoo
R/O Bandzoo, Arampora, Tehsil & District Pulwama

vide notification No. Ej( dated |3- eb-2019 for a period of one year has
been extended till 21-\2 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order %'\{g@r'}/
J

(Mohammad Yasin Beigh)
%/Reglst r (Adm.)

No:275 52-59/RG/LP Dated: = .09.2022 -~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mudasir Ali Yatoo, Advocate
...... for information and necessary action.

o s

o
f/7 U)’/

egls rar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //£ 9 27 7522 IRGILP Dated: (7 -.09.2022

7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj ud Din Nabi
S/O Ghulam Nabi Lone
R/O Yadipora Lorihama Rafiabad Watergam Baramulla

vide notification No. (’f 60 dated (e.!2-2e2efor a period of one year has
been extended till 3{- 12 2¢2-> after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ﬁ * kS
(Mohammad Yasin Beigh)
& ,Registr@;/(Adm.)
No:2G9£40. £ 7 /RGILP Dated: & £-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mehraj ud Din Nabi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // Vi ”:7 Le22 IRGILP Dated: &% -.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Deeksha

D/O Joginder Pal

R/O Mandal Purmandal, Village Jaswal Katwalta, Tehsil Bari-Brahmna,
District Samba

vide notification No.! §&g dated |0.6% 202 for a period of one year has
been extended till 21- 12 22> after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/‘@”"W
55

(mhammad Yasin Beigh)
%/Registr r (Adm.)
No:2 9 £E8  FC-/RG/LP Dated: %-.09.2022 Q)/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Deeksha, Advocate
...... for information and necessary action.

o

Ov"ﬂ(,,a@)"}/
el 0/
Q;/Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk X

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTiFICATION

\\ﬁ\@&mvﬁ/ IRG/LP Dated: (5 .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Suriya Mohamad
D/O Gulam Mohammad Rather
R/O Tulla Mulla, Peer Mohalla, Ganderbal-191131

vide notification No.’__l__’__l_ dated ,ﬂ )- 20’8 for a period of one year has
been extended till 3/' ’2.'34‘315 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exniry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ o %’E/

~ av 6
(Nlohammad Yasin Beigh)

(Adm.})

Etrar&
No: 25\ (‘57()*%)/ /RG/LP Dated: é .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upioading on
the official website.

5. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7.  Ms. Suriva Mohamad, Advocate
...... for information and necessary action.

o
S?j’gists, v {Adm. )0 5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

{Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
: * k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1\7))/"**\; 2= >)— |RG/ILP Dated: _6_ .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nayeem Abdullah Mir
S/O Mohammad Abduliah Mir
R/O Yaroo Chopan Mohalla, Langate, District Kupwara-193302

vide notification No.ﬂ 6)7 dated /j// l0/b7for a period of one year has
been extended till } ) 1.2 1025 after condonation of delay and subject to the

verification of his/her Certificates/LL.R Degrees from the concerned University

and verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollmeni must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | . \\lﬂa/vcm%)// ;
| (Moham Yasin Beigh)

| | Registra([h(/Adm.)
No: 29 682 =Ly /RGP Dated: £ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Governmerit Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara. ‘
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' ,
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mpr. Nayeem Abduliah Mir, Advocate
...... for information and necessary action.

o

\ o V‘J"/A
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" \/ )
egnsg‘rj/r(Adm.) /
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercnsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

—

EXTENSION
OF PROVISIONAL ENROLLMENT ’

NOTIFICATION

No: 117_’3’;% S =2 -/RGILP Dated: _¢> .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasir Magbool Bhat
S/O Mohmad Maqgbool Bhat
R/O Marat Gam, Handwara, District Kupwara-193221

vide notification No./] Qﬁ dated 7;7 ]‘2@]‘5 for a period of one year has
been extended till /- /3 Q\UQ% after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

- a0
By Order \/‘ %,,/

(Mohammad Yasin Beigh)
9_Registrar (ng.)
No: D169 ~Tbreip Dated: O .09.2022 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mudasir Magbool Bhat, Advocate
...... for information and necessary action.

o~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

'\\“wab D.e\> . /RGILP Dated: £ .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Mohi ud Din
S/O Gh. Mohi ud Din Rather
R/O Panzath Tengpora, Quazigund, District Anantnag-192221

vide notification No.\ 13:99 dated 1'S-11-2¢e18 for a period of one year has
been extended till 2\ -12-202> after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrolilment must be
souqht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ W

Mohammad Yasin Beigh)

Reglstraj/Adm .)
No2 A6 ]—"1e3 /RG/LP Dated: _(> .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
wl/

7. Mr. Aamir Mohi ud Din, Advocate
eglstr Adm. )

ok

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {178 @‘/L 2 =>) IRG/LP Dated: ﬁ_.og.zozz

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adnan Fareed
S/O Fareed Ahmed
R/O Village Lassana, Tehsil Surankote, District Poonch

vide notification No.—?_ 6767 dated /5/0‘020/(9 for a period of one year has
been extended till 3/' /o?' 92025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before_ the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin Belgh)

%,Reglstr r (Adm.)
No: 25:1 7@‘4»40 /RG/LP Dated: _{ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping recora of the same.
Mr. Adnan Fareed, Advoczate

...... for information and necessary action.

- \A/M%
qRﬁlstj m

o b

_~.!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: || 7464, N o) RGILP Dated: (> .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasir Ahsan
S/O Mohd Ahsan Rather
R/O Village Sahipora Qaziabad, Moqdum Mohalla, Kupwara

vide notification No._z_S’g;L dated 0% Ob-QD/Q for a period of one year has
been extended till 3" /2. QOQB after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

_The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enrcllment as an

Advocate is ordered there before.

By Order | \/W%V

" P,
ohammad Yasin Beigh)
é\7,/Registgrar (Adm.)
No: 29 7/f—/ /. /RGILP Dated: _é__ .09.2022 %1/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Myr. Mudasir Ahsan, Advocate
...... for information and necessary action.

o b

Regisﬁ Adm.) Sl

vy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /[ 77 @é 2-e™.2 — /RG/LP Dated: é .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Malik Zada Umer Farooq
S/O Mohd Skinder Malik
R/O Malik Mohalla, Tehsil & District Kupwara

vide notification No.] S1™} dated 6> ¢ .28 for a period of one year has
been extended till 2\-\2- 223 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin Belgh)
gistriar (Adm.)

No: 221} % /RG/LP Dated: é .09.2022
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Malik Zada Umer Farooq, Advocate

...... for information and necessary action.

N =
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ql1R/eg|str r (Adm.)o2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No://7g%>/a\;7>— /RGILP Dated: /A .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tajamul Nazir
S/O Nazir Ahmad Reshi
R/O Bogund, Khanqah Mohalla, Tehsil Qaimoh, District Kulgam

vide notification No. 570) dated 5 [ Cjz'a)\oiffor a period of one year has
been extended till 3?- I3 QOQ& after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\ J"‘ T A
By Order \/ L (KQC\ >
- (5
(Mohammad Yasin Beigh)
%/Registrﬁ%rLAdm.)
No:2 DM e /RGP Dated: & .09.2022 .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tajamul Nazir, Advocate
...... for information and necessary action. ,

| ki\\/ @%V

qiegisxir/(Adm.)g ’

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ {79 af Neyo - IRGILP Dated: £ 00.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Sangra
D/O Chander Nath
R/O Village Kootah, Tehsil Hira Nagar, District Kathua

\

ide notification No.@;w dated /0'0/?’?020 for a period of one year has

been extended till 3 /- /2 iozﬁafter condonation of delay and subject to the

verification of his/her Certificates/LLL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

S

The renewal / extension of provisional licence/enroliment must be

ought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No. 2H7 | 2 /RG/LP Dated: Q .09.2022

N

N

By Order \/W%V
m. [O.X9.

(Mohammad Yasin Beigh)

%VReglstri:; (Adm.)

e

Copy forwarded to the: -

1.
2.
3.

o e

_0)

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for information
and also keeping record of the same.
Ms. Priyvanka Sangra, Advocate
...... for information and necessary action.

4 \/V‘L J —

dﬁgist@l\dm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Ewrusmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
Lk ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

[ %v@@élo>> IRG/LP Dated: é .09.2022

Provisional admission granted under Advocates Act, 19561 in favour of

Mr. Muzamil Ashjah Ab. Qadir
S/O Irshad Ahmed
R/O Vasuki Dera Nagar, Bhaderwah, District Doda

vide rnotification No. YH() dated S):€3-20d] for a period of one year has
been extended till 51+ 22023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

3

i
By Order | \/‘ AN :;:o“‘) },;),//
ohammad Yasin Beigh)
&/Reglstri//\dm.)
No: 25 7}3@4! 2/RG/LP  Dated: é_’_,og.zozz "
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bhaderwah. ,
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
0. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Muzamil Ashjah Ab. Qadir, Advocate
...... for information and necessary action.

- o
R y05”

egistrar (Adm.)"

V

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: . * %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /] &! ﬁv@\ N e~y — [RG/ILP  Dated: é .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rafee Sidiq
S/0O Mohammad Sidiq Mir
R/O Kaka Sathu, Jamlatha, District Srinagar

vide notification No.A> ) dated 22-[}- 22t 9 for a period of one year has
been extended till 3] - 12 2e 23 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University i

and verification of his/her character and antecedents from the CID. ‘

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

Al

By Order AT
T gy,
&hammad Yasin Beigh)
egistrﬁr (Adm.)

- — ')‘\/
No:2x4 7YYy S /RGP Dated: (5 .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
PN
o >3
-~ \/ '3y ) S
£

7. Mr. Rafee Sidiq, Advocate
...... for information and necessary action.
Registg:\:/Adm.)

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1%k S e RGP Dated: () .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Wani
S/0O Ghulam Mohammad Wani
R/O Bazar-E-Batamaloo, Tesil Khas, District Srinagar

vide notification No. 86} dated [R-10.2019 for a period of one year has
been extended till 31: 1222 2% after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order (M \'M:G e
Pk a3

(Mohammad Yasin Belgh)

C);/Reglstra%)pAdm.)
No: 2011 S| CA/RG/LP Dated: _ 5 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Suhail Wani, Advocate

...... for information and necessary action.

¥ 5
Registyar (Adm.)
Lo

oA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

L EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\%1% Do) JRGILP Dated: (o .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahbaz Manzoor
S/O Manzoor Ahmed
R/O H.No.38, Waza Bagh, Hyderpora, Srinagar

vide notification No._&ib}_/_ dated 21092 \‘? for a period of one year has
been extended till 31 12- 222 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verificatibn of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the Adate of expiry unless the absolute/final enrollment as an
Advocate is ordered there bafore.

T
(Mohammad Yasin Belgh)

egistrar (Adm.)
No:24 756 -63 /RGILP Dated: £ .09.2022

opy forwarded to the: -

Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shahbaz Manzoor, Advocate
...for information and necessary action.

C
1. Principal District and Sessions Judge, Srinagar.
2
3

o

‘1 A \"‘A}\ s
Regisﬁar {Adm.)V
7 S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1RY =f > <N - /RGILP Dated: _( .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shabnam Manzoor
D/O Manzoor Ahmad Marazie
R/O Maidan Colony, Shairan Mohalla, Kreeri, District Baramulla

vide notification No. Q0 ) dated Do- 08 2e19 for a period of one year has
been extended till 5112222 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order " AN =
x/\/‘g j,,rf‘\

(Mohammad Yasin Beigh)

<L/Reglstrﬁx(idm )
No: 224760 _]0/RG/LP Dated: é .09.2022 ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shabnam Manzoor, Advocate
...... for information and necessary action.

o A

g\ \/‘Jb i
F’ y

(’/C(

q\1R/g|str11/l-\dm )62
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

S ————

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

£ .09.2022

No: 1145 4h ~es) - RGP Dated: |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Masroor Bashir

D/O Bashir Ahmad Shah

R/O Tethar Bani-hal, District Ramban

A/P H.No0.373 Tetahr Banihal, Khan Mohalla, District Ramban-182146

vide notification No. FZ)H dated lj bé’%(ﬂ for a period of one year has
been extended till 3112 - 202 2 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

A

\ A

By Order c«/%,c)/(—))//
) , 260
(Mohammad Yasin Beigh)

| %/RegistrwAdm.)

No: 227/ —~77) /RG/LP Dated: (w; .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Masroor Bashir, Advocate
...... for information and necessary action. p

t Sy
nyegls"g/(.Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
*k &k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:‘;\&"é\%& S~ 2l— |RG/LP Dated: _| .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dhanraj Singh Sambyal
S/0O Simar Singh Sambyal
R/O Mandi Sangwali, Rolliwala, Tehsil & District Samba-184121

vide notification No._/ 0 dated [)-06-2¢!) for a period of one year has
been extended till 1. 12"2¢) > after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

| o
By Order , \/ngﬁﬁf%)/

)
Mohammad Yasin Beigh)
: egistra:/(Adm.)
(\ ,' ' -—
No: LAKU L -S) /RGP Dated: ~]__.09.2022
S
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\ ““W

7. Mr. Dhanraj Singh Sambyal, Advocate
...... for information and necessary action.
) u
q)ljegist r (Adm.)
2

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scection 58 of the Advocates Act, 1961)
* ® %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

|
No: \\% } @ <y") — JRGILP Dated: | 1 .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aasia Yousuf
D/O Mohd Yousuf Koka
R/O Herpora, near Masjid, Sherif, Bugam, District Kulgam

vide notification No.j')ﬂ_;}_ dated ¢|. c\vbztﬁ for a period of one year has
been extended till 3). |2 - 22> after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

. The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order m;

(Mohal d Yasin Belgh)

| (L/Reglstr (Adm.)
No: DA LS —Ar /RGP Dated: ] .09.2022 7
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Srinagar for publicaticn in the next issue of

Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts, High Court of J&K and Ladakh, Srlr.agar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for information

and also keeping record of the same.
7. Ms. Aasia Yousuf, Advocate
o 1’/
\/ (/0@‘ oV
qz/lst@'/ {Adm.j

o b

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

7

. !
o: [[Sxah vyen - IRGILP Dated: .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deepak Kumar
S/O Subash Chander
R/O H.No.145, Ambika Vihar, Kabir Colony, Gole Gujral, Extension, Jammu

vide notification No._]?/éti_ dated /. o|-)/elc} for a period of one year has
been extended till 2}. 12 2213 after condonation of delay and subject to the

verification of his/her Certificates/LL..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absoiufelflnal enroliment as an
Advocate i |s ordered there before.

By Order ' \/ o~ /@.«fr—y’\»/
_ i

(Mohammad Yasin Belgh)
| Qu,/Reglst{&/ r (Adm.)
No: >AXG[— £ /RG/LP Dated: | _ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu. )
CPC e-Courts, High Couit of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Deepak Kumar, Advocate
...... for information and necessary action.

or

u/‘/

q7l‘\‘e/gss¢:jr Adm. )U?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | | %5 ‘%E NeN 72— [RG/LP Dated: | . .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Vikar Rather
S/O Vikar Ahmad Rather,
R/O Gundi Mancher, Lolab, Bismillah Colony, Kupwara

vide notification No. 13 dated HL- el n‘)/c:!"jfor a period of one year has
been extended till 21 . {2 .2e) Bafter condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
7
Mohammad Yasin Belgh)
egistrar (Adm.)
No: -9 9< {975 /RG/ILP Dated: 1 - .09.2022 4
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mubashir Vikar Rather, Advocate
...... for information and necessary action.

oA

\ wf

G
Cg/e/glsm)bsﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/

No: |19t “tDeD> — JRGILP Dated: _/_.09.2022

3

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Singh

S/O Daljeet Singh

R/O Village Dhanaka, P.O. Chowki, Tehsil Nowshera District Rajouri
A/P H.No.157, Bakshi Nagar, Jammu.

vide notification No. 5(‘19 dated 21 0% 253 for a period of one year has

been extended till 21 . 2. 2p22 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

.

Ps

s .
By Order o = o9 -

(Mohammad Yasin Beigh)
z/ReglstL/ r (Adm.)

No: Y%7 £—5!/RGILP Dated: __.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Karan Singh, Advocate

...... for information and necessary action.

oA~

’

\/ 0%/
.}//e‘i ~

Reglstrar (Adm. )
&,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

~——

No: !\ 4! C»% N <N - |RG/ILP Dated: | .09.2022

-
.
—

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tanu Sharma
D/O Pritam Sharma
R/O Village Bidda Tehsil & District Reasi.

vide notification No. //@g dated |C. ol 20205 5 period of one year has
been extended till - 12 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order NS
- oy
(Mohamnmad Yasin Beigh)
gRegist ir (Adm.)
No: XS KK /RGP Dated: ] .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Reasi.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tanu Sharma, Advocate

...... for information and necessary action.

3

™y’ 2
gﬁegist, ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

—_————

EXTENSION I”
OF PROVISIONAL ENROLLMENT “I

NOTIFICATION.

DD eND  JRGILP Dated: _ | .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tanveer Ahmad Wani
S/O Tariq Ahmad Wani
R/O Darpora, Delina, District Baramulla

vige notification No. \! 1€ dated e .c1.202¢for a period of one year has
been extended till %1.]12: 202 R after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ammad Yasm Be!gh)

eg:stréi/l—\dm )
No: 2H155G 8 RGP Dated: | .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upioading on

the official website.

0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for infarmation
and also keeping record of the same.

7. Mr. Tanveer Ahmad W‘mi, Advocate

o s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * %k %k

OF PROVISIONAL ENROLLMENT

L EXTENSION

NOTIFICATION

[ —
LA 580)4Y)  IRGILP  Dated: /.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzaffar Hussain
S/O Haji Asgar Ali
R/O Goma, Hartoon, Kargil, District Ladakh

vide notification No.1 )1} dated |7)- £2-2¢ 2 for a period of one year has
been extended till 21+ 1> 2e) > after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

"‘ O 7 V
By Order \\/ GM%
S

-
(Mohammad Yasin Beigh)

- %}eglstr (Adm.)
No:-> A% E-<1YRGALP Dated: 7 .09.2022 '
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ladakh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ladakh.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\/VA
N
O

7. Mr. Muzaffar Hussain, Advocate
Q;eglstr@“r/(Adm )

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

L EXTENSION J

OF PROVISIONAL ENROLLMENT

NOTIFICATION

Way olobevn RGP Dated: 7_.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Bhadwal

D/O Vijay Paul Singh

R/O Lakhri, P.O Lakhri, Tehsil Ramkot/ Billawar, District Kathua

vide notification No. 1627 dated 2832020 for a period of one year has
been extended till 2!« 12-22)3 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order V %{

(Mohammad Yasin Beigh)

/eglstrag;/Adm )
No: XA}/l /RGILP Dated: “1-_.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Manisha Bhadwal, Advocate
T for mformation and necessary action.

glst Adm. )Og
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\.C\S“@{S Ye))-  JRG/LP Dated: / .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashraf Naik
S/O Ab Gaffar Naik
R/O Naikpora, District Kulgam

vide notification No. [/C/ dated 6 -0i.2¢/ fora period of one year has
been extended till 3] - {X- de L2 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)_
By Order \m/%
M 75C9
(Moham Yasin Beig?\)

%,/Registra;(Adm.)
No:2 A —]"7 /RG/LP Dated: ~ ]  .09.2022
Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohd Ashraf Naik, Advocate

...... for information and necessary action.

SESI

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of thec Advecates Act, 1961)
C K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\C‘\b‘c’xvlc\kbf_-lRG/LP Dated: | .09.2022

Provisiohal admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Koul
S/O Ashok Kumar Koul
R/O H.N.123, Sec-6, Lower Roop Nagar, Jammu

vide notification No.Léjr 2 dated lé 0. 2620 for a period of one year has
been extended till 21 [2-2€2 2 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enrollment as ar;
Advocate is ordered there before.

By Order ' \/, WW

Mohammad Yasin Beigh)
gistrar (Adm.)
No: 2514 Rw)@/RG/LP Dated: | .09.2022 '

7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Couricil of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rohit Koul, Advocate
e for information and necessary action.

al X/' We?:ga) F
%F;e/gis&ﬂ/(/-\dm.)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

DI & > P Dated: 1 .09.2022
I a—

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sufyan Altaf
S/O Altaf Hussain Malik
R/O Village Tilogra, Bhalessa, Malikpora, Chilly Pingal (Gandoh), Doda

vide notification No. \ !?2[ dated Y7\ 62 .2 p2pfor a period of one year has
been extended till 3+ 122622 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/G;f/«r;/l;
ammad Yasin Beigh)
dv%Reglstr (Adm )
No: % %/ O{[/RG/LP Dated: —I— .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Bhaderwah.
) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sufyan Altaf, Advocate
...... for information and necessary action.

Reglstr r (Adm.)
AW
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

i ~ -
No: \>.ofS @ N Ied) IRG/LP Dated: 9\-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan Javed
S/O Javeed Ahmad Malik
R/O Nowgam, Shahabad, Verinag, Tehsil Duru, District Anantnag

vide notification No.gj lcz dated 69: [2-2¢ 22 for a period of one year has
been extended till 31+ 122022 after condonation of delay and subject io the

verification of his/her Certificates/LLL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

m N . ./
(Mohammad Yasin Beigh)

QV,Bregistrirq (Adm.)
No:% 0t d—! 2 /RGP Dated: —1— .09.2022 /
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

3} CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Burhan Javed, Advocate
...... for information and necessary action.

;;,w%’:/)/
- Gg/g 1
@e/gi@tr r (Adm.)

n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION ] l
OF PROVISIONAL ENROLLMENT | |

NOTIFICATION

No: \lcsk\”*ﬁ’@lﬁila IRG/LP Dated: —! .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nowsheen Taranum
D/0 Bashir Ahmad
R/0O Gulshan Nagar Methan, Srinagar-190015

vide notification No.l[f’]:t dated 1 - \ ! 3/6\8 for a period of one year has
been extended till 21+ 12 2023 after condonation of delay and subject to the

verification of his/her Certificates/LLL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absoiute/final enrollment as an
Advocate is ordered there before.

By Order @W L

Mohammad Yasin Belgh)
dj}ﬁ&glst ar {Adm.)
vor 199 -Bo0cbreap  pated: =1 .09.2022 Qi\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nowsheen Taranum, Advocate

...... for inforrmation and necessary action.

7" '
q:e;glstrgr {Adm.)
\%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

o (Exércising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * %k &k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \2¢% af. %)) RGP Dated: —7-.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Hamied
D/O Abdul Hamied Sheikh
R/O Sikender Pora, Rainawari, Srinagar-190003

vide notification No } B0 dated |S'W2¢I& for a period of one year has
been extended till %) - 12+ 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be
sought before the date of expiry uniess the absolute/final enrollment as an
Advocate is ordered there hefore.

By Order . VWW

—
(Mohammad Yasin Beigh)

egistrar (Adm.)
No: -4 4 C??}’?/'JQVRG/LP Dated: _—| .09.2022 Y%\q/
Copy forwarded to the: -

Principa! District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.. .

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bisma Hamied, Advocate

...... for information and necessary action.

WN =

oA

\ QW

@g‘is?ﬁar {Adm.) 05
¥ U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1>ca eh V) jRaiLp Dated: 09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar
S/O Durga Dass
R/O Godher Khalsa,P/O Bhambla, Tehsil & District Reasi

vide notification No.} 2% dated €\« o\- 2619 for a period of one year has
been extended till 11+ 122623 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ W

G
(Mohammad Yasin Beigh)

QD Registrar (Adm.)
o % /0/[ < - Q/

No: 2 R8Y 4 IRG/ILP Dated: - .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sanjeev Kumar, Advocate
...... for information and necessary action.

o b

A/

Vﬁ%ﬁ;ﬂ\dm N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

Dol ey Seyy RGP Dated: ,,?/.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manik Sanson
S/0O Ram Nakish
R/O 12-A/4, Roop Nagar, Jammu

vide notification No.[ﬁ’?é dated 'l%.c?;-}c\c’\ for a period of one year has
been extended till 3« | 2 - 2e2-2 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
g ’
(Mohammad Yasin Beigh)

C’Di},eglstﬁ; (Adm.)

No: L4 C77-%23 /RG/LP Dated: | .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Manik Sanson, Advocate

...... for information and necessary action. .
gylstrar (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \>-cov oA T IRGILP Dated: ——.09.2022

—fe
! -
———

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kamla Devi
D/O Tara Chand
R/O Arli, Hansali, Ward No.11 Tehsil Katra, District Reasi

vide notification No.4Y &2 dated 0Y: ¢} 218 for a period of one year has
been extended till 3\ - |2 - 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/w m/

. G
e )
(Mohammad Yasin Beigh)

Qp,/Regis rar (Adm.)
No: 2-AC7 ¢ ”7(/‘?/RG/LP Dated: ~—1— .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Kamla Devi, Advocate

...... for information and necessary action.

L\
Regiq:/r)j (Adm.) *

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

o
WAl a4\ o\ JRGILP Dated: - .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruhani Sharma
D/O Pradeep Sharma
R/Q H.No.51/A, I/C, Extn. Road, Trikuta Nagar, Jammu

vide notification No.\ ]2 2dated | F 62 20) for a period of one year has
been extended till 3] +12-2¢X 3 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Mohammad Yasin Belgh)

gistrar (Adm.)
No: 2O A4S —ED /RGP Dated: 1 .09.2022 ()\/

Copy forwarded to the: -

1. Princiipal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh Srinagar for uplouldmgj an
the official website.
6. Incharge Chief Librarian, High Ccurt Wing Jaramu/Srinagar for information
and aiso keeping record of the same.

7. Ms. Ruhani Sharma, Advocate

...... for infoermation and necessary action.

o b

B\W?( Ad m.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
i * * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1A% 2h)e)) RGP Dated: ) .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yawer Mubarik Peerzada
S/O Mohamad Mubarik Peerzada
R/O Barzulla, Panjigam, District Bandipora

vide notification No| @é?} dated | S- &> 2ol 8 for a period of one year has
been extended till 3122023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order - \/‘/ﬁ’;\{/ﬁo\
Mohammad Yasin Beigh)
) (%Vaegistr r (Adm.)
No: >4 Y62 4 renp  Dated: - 09.2022 @4/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Yawer Mubarik Peerzada, Advocate
...... for information and necessary action. ' ,

Ciﬁﬁgistgfr (Adm.) "’

g%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

T ——

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {1 47 f’fv Y <\ JRG/LP Dated: 1 .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Snober Azad

D/O Nisar Ahmad Azad

R/O Kakasathoo Jamalatta, Tehsil South, District Srinagar
A/P Peer Bagh Milatabad, District Srinagar

(
vide notification No. 8}} dated IQ\ 10. 2009 for a period of one year has
been extended till 3}, 1 . 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

P :
By Order N GQ’('\)/\V/

I’ ] 4 §-
(Mohammad Yasin Beigh)

Q&egistrargfidm.)
No: 24901 -1 /RG/LP Dated: ~] _.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Snober Azad, Advocate
...... for inforrnation and necessary action.

o

¥

\ NV
g ra E

g
)
Y

@glstrar (Adm.) b

oo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [[2.S ﬁé PR IRG/LP Dated: 05 .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabia Singh
D/O Late Sukhdev Singh
R/O H.No.256/A, Sector-14, Nanak Nagar, Near Gurudwara, Jammu

vide notification No. /40 dated 8. & .20 |Sfor a period of one year has
been extended till_ 3] - [). 20> after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as an
Advocate is ordered there before.

By Order
~7 -
(Mohammad Yasin Beigh)
Registrﬁr (Adm.)
No: 29228-US /RGP Dated: (S .09.2022 2
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rabia Singh, Advocate

...... for information and necessary action. ’3\ J./ -
\ P 0\(’)}”
) M 6/0

b

Ve ; g
Regiﬁtrar (Adm.)

i



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* k ®

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1012 eh % e)) JRGILP  Dated: —7.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Keshav Kohli
S/O Kuldeep Raj Kohli
R/O Ward No.9 Near Foot Bridge, District Kathua

vida notification No. Q%f dated 2.1 b8 21} for a period of one year has
been extended till 31122023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there hefore.

v
By Order §;\ 4@/’2/
| (Mohammad Yasin Beigh})

) %V&eg!stri (Adm.)
| "/

No: 2‘; ;:fv;‘;‘ ‘—'"{:‘L_/RG/LP Dated: j’ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue ot

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for JDlOdde o
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/ rinagar for information
and also keeping record of the same.
7. Mr. Keshav Kohli, Advocate
...... for information and necessary action.

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \LGE\QJR\L@\/L IRG/LP Dated: — .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mujtahed Faried
S/O Faried Ahmed Akhoon
R/O Village Nowpachi, Tehsil Marwah District Kishtwar

vide notification No. (61> dated [/. 3.2020 for a period of one year has
been extended till_3{ . [2 - 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar (Adm.)
e\

No: 5002 —~+ % /RG/LP Dated: _]__.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kishtwar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
b\ 0\}/'/' ' ; ONE;
TS

7. Mr. Mujtahed Faried, Advocate
2D '.
&;‘e/gmtrar (Adm.)

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: D7 ) eV2 - JRGILP Dated: - .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aifreena Ahad
D/O Ab Ahad Rather
R/O By-Pass Road, Ahan, Tehsil Wakura, District Ganderbal

vide notification No. 595 dated $212202D for a period of one year has
been extended till 51- 12- 2222  after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\ N A P
By Order \/()\/\ b e vy el
ol a)

Mohammad Yasin Beigh)
egistr

WAdm.)
No:200x9 [y S” /RG/LP Dated: 7 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Aifreena Ahad, Advocate
...... for information and necessary action.

o s

\ o -

g(ﬁ‘ 0%

a7 N o~
q{%/egis rar (Adm.) 0> ~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/1276 Oé 2022 RGILP Dated: 68 .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vyom Pankaj
S/O Sh. Pankaj Dogra
R/O Ward No.2, Opposite UCO Bank, District Kathua

vide notification No.(éll_ dated 20-3-20 ’9 for a period of one year has
been extended till 31.)) - 2022 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ /

(Mohammad Yasin Belgh)

RegISt@W')
No: 32 Qﬁ "(/7/RG/LP Dated: O & .09.2022 Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vyom Pankaj, Advocate
...... for information and necessary action.

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1216 S 0c YY) RGILP  Dated: - .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Bharti
S/O Rounak Ram
R/O Ward No.9 Vijaypur, District Samba

vide notification No.f'C’ 5’8 dated {c’ 3 ZC)/({ for a period of one year has
been extended till 3. 12 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

%egistrarg\(ﬁdm.)

No200b)—(X /RGP Dated: 7~ .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. :

7. Mr. Sandeep Bharti, Advocate

...... for information and necessary action. .
~
. 0

a7

Registrar (Adm.)
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \D 0% ‘“’v(*\\,leﬁ/?/ IRG/LP Dated: —/_ .09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mufti Muhtashim Ahmed
S/O Maj Mufti Masood Ahmed
R/O Poolia, Doru, District Anantnag

vide notification No.g (jé dated 3] -0 202 [ for a period of one year has
been extended till 2i- 12+ 223 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

} W‘f,cf%:y

By Order \ -7
Vo M v
Mohamimad Yasin Beigh)
egistrWAdm.)
No:%eolt -G 3 /RGP Dated: ). .09.2022 ¥
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. '

President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\ o /’C" - \}/)/

7. Mr. Mufti Muhtashim Ahmed, Advocate
...... for information and necessary action.
- A ‘//J f
<) . o]
Registrar (Adm.)
/ A/

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

EXTENSION
OF PROVISIONAL ENROLL

MENT l

NOTIFICATION

f
No:\2-¢9q ™ )0)) |RGILP Dated: . _.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asaf Iqbal
S/O Mohd Azam
R/O Village Daru Dullian, Tehsil Haveli, District Poonch

vide notification No. 5 | dated 264 2c!b for a period of one year has
been extended till 1. 12 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Copy forwarded to the: -

1.
2.
3.

ok

C\gy/likegis

No: 2eeSl— €[ /RGP Dated: - .09.2022

—

\/ S g/}/’\//
‘ 03

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

) e
(Mohammad Yasin Beigh)

Q{:L(Adm.)

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Asaf Iqbal, Advocate

for information and necessary action.

\

(Adm.

%F:?lstrar

/
W r(%’i. i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

_

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DY 2k > e)2 RGILP Dated: rﬂad-og.zozz

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javaid Ahmed Khan
S/O Mohd Aris Khan
R/0O Narol, Tehsi! Mendhar, District Poonch

vide notification No._\ ©) dated ©6S €)-2¢c ¢ for a period of one year has
been extended till 31-12 20232 after condonation of delay and subject to the

verification of his/her Certificates/LLL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order b LW

(Mohammad Yasin Bei 7*1)

%}/Reglst%\vAdm J

No:377— XL RGP Dated: _—/_.09.2022

opy forwarded to the: -

Secretary, Bar Couricil of india, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Javaid Ahmed Khan, Advocate

.. for information and necessary action.

C
1. Principal District and Sessions Judge, Poonch.
2
3

o

e 2
0o

%R/egis rar (Adm.}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [)1| @Q\ o) )2~ IRG/ILP Dated: ; /.09.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amran Ahmed Khan
S/O Baghdad Hussain
R/o Galhutta Tehsil Mendhar District Poonch

vide notification NO.BD(& dated { o0l ~7/D\Lf for a period of one year has
been extended till 1. | 2 22 2after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ?/@)-W

oo
(Mohammad Yasin Beigh)

4 Registrar Q:jm.)

No: 2 £A-7L /RGILP Dated: —— .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Amran Ahmed Khan, Advocate
...... for information and necessary action.

o b
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